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The
Notaries Rules, 1956’

In exercise of the powers conferred by Section 15 of the Notaries Act, 1952 (53 of 1952), the
Central Government hereby makes the following rules, namely:—-

1. Short title.—These Rules may be called the Notaries Rules, 1956.
2. Definitions.—In these Rules, unless the context otherwise requires,—

{@) “appropriate Government” means in relation to a notary appointed by the
Central Government, the Central Government and in relation to a notary
appointed by the State Government, the State Government;

(b} “Form” means a Form appended to these Rules:

{c) “the Act” means the Notaries Act, 1952 (53 of 1952).

2[(d) “Schedule” means the Schedule appended to these rules.]

*{3. Qualifications for appointment as a notary.—No person shall be eligible
for appointment as a notary unless on the date of the application for such
appointment—

4[(a) a person had been practising at least for ten years, or
(aa) a person belonging to Scheduled Castes/Scheduled Tribes and Other
Backward Classes had been practising at least for seven years, or
(ab) a woman who had been practising at least for seven years, as a legal
practitioner, or]
3[(ac) a person with benchmark disability as defined in Clause (7) of Section 2
of the Rights of Persons with Disabilities Act, 2016 (49 of 2016), who
has been practicing for at least seven years, as a legal practitioner. ]
{£) he had been a member of the Indian Legal Service under the Central
Government, or
(c) he had been at least for ten years,

(i) a member of Judicial Service; or
(if) held an office under the Central Government or a State
Government requiring special knowledge of law after enrolment
as an advocate; or
(#if) held an office in the department of Judge, Advocate General or in
the legal department of the armed forces.]

4. Application for appointment as a notary—°[(1) A person may make
an application for appointment as a notary (hereinafter called “the applicant™)

1. Vide S.R.O. 324, dated 14th February, 1956, published in the Gazetie of India, 1956, Extra., Part 11,
3. 3, p. 191. These Rules are published as amended fram time to time.
Ins. by GSR 330(E), dt. 9-5-2001 (w.e.f. 10-5-2001).
Subs. by GSR 370(E), dt. 8-7-1997 (w.e f. §-7-1997).
Subs. by GSR 17(E), dt. 5-1-2000 (w.e.f. 3-1-2000).
Ins. by G.S.R. 341(E), dated 23-3-2021 (w.e.f. 25-5-2021).
Subs. by GS.R. 821(E), dt. 5-11-2019 (w.e.f. 6-11-2019). Prior to substitution it read as:
“(1) A person may make an application for appointment as a notary (hereinafter called “the
applicant”), through the concerned District Judge or the Presiding Officer of the Court or Tribunal

{91

o e
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online in Form I or Form II as applicable, addressed to such officer or
authority (hereinafter referred to as the “competent authority”) of the appropriate
Government as that Government may, by notification in the Official Gazette,
designate in this behal.]

[(2) The memorial shall be drawn by a person referred to in clause (a) of
Rule 3 in accordance with Form I and by a person referred to in clauses () and {(¢)
of the said rule in accordance with Form II.

@A) 3%+ #]

(3)°r* * %)
5. [Omitted]

6. Preliminary action on application—'°[(1) The competent authority
shall examine every application received by him and if he is satisfied that the
application is not complete in all respects or the applicant does not possess the
qualifications specified in Rule 3, or that any previous application of the applicant
for appointment as a notary was rejected within six months before the date of the
application, shall reject it summarily and inform the applicant accordingly.

(2) If the competent authority does not reject the application under
sub-rule (1),—
(a) [+* *]11
(b) he may, if he thinks fit, ascertain from any Bar Council, Bar Association,
Incorporated Law Society or other authority in the area where the
applicant proposed to practise, the objections, if any, to the appointment
of the applicant as a notary, to be submitted within the time fixed for
the purpose.

7. Recommendations of the competent authority.—'*[(1) The competent
authority shall, after holding such inquiry as he thinks fit and after giving the
applicant an opportunity of making his representations against the objections, it
any, received within the time fixed under sub-rule (2) of Rule 6, make a report to

where he practises as an Advocate, in the Form of memorial addressed to such officer or anthority
(hereinafter referred to as the “competent authority”) of the appropriate Government as that
Government may, by notification in the Official Gazette, designate in this behalf.”
7. Subs. by GSR 370(E), dt. 8-7-1997 (w.e.t. 8-7-1997).
8. Omitted by G.S.R. 821(E), dt. 5-1 1-2019 {w.e.f. 6-11-2019). Prjor to omission it read as:
“(2-A) A person applying in Form 1 for appointment as a notary may submit the memorial direct
to the Competent Authority of the Appropriate Government.”
9. Omitted by G.S.R. 821{E), dt. 5-11-2019 (w.e.f. 6-11-2019). Prior to omission it read as:
“(3) The memorial of a perscn referred to in clause (@) of Rule 3 shail be signed by the applicant
and shall be countersigned by the following persons:—
{a) aMagistrate;
(b) aManager of a nationalised bank;
{c) amerchant; and
(dy two prominent inhabitants of the Jocal area within which the applicant intends to practise as
a notary.”
10. Subs. by GSR 114(E), dt. 24-2-2009 {wef. 1-3-2009).
11. Omitted by GSR 370(E), dt. 8-7-1997 (w.e.f. 8-7-1997).
12, Subs. by GSR 114(E), dt. 24-2-2009 (w.e.f. 1-3-2009).
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the appropriate Government recommending that the applicant may be allowed to
appear before the Interview Board.]

(2) The competent authority shall also make his recommendation in the report
under sub-rule (1) regarding the persons by whom the whole or any part of the costs
of the application including cost of hearing if any, shall be borne.

(3) In making his recommendation under sub-rule (1), the competent authority
shall have due regard to the following matters, namely:—

(@) whether the applicant ordinarily resides in the area in which he proposes
to practise as a notary;

(b) whether, having regard to the commercial importance of the area in
which the applicant proposes to practise and the number of existing
notaries practising in the area it is necessary to appoint any additional
notaries for the area;

(¢} whether, having regard to his knowledge and experience of commercial
law and the nature of the objections, if any, raised in respect of his
appointment as a notary and in case of a legal practitioner also fo the
extent of his practice, the applicant is fit to be appointed as a notary;

{d) where the applicant belongs to a firm of legal practitioners, whether
having regard to the number of existing notaries in that firm, it is proper
and necessary to appoint any additional notary from that firm, and

(e} where applications from other applicants in respect of the area are

pending, whether the applicant is more suitable than such other
applicants:
B[Provided that in respect of categories (b) and (¢), if the memorial
in Form II is found to be in order, the competent authority may issue
certificate of practice as Notary directly by exempting appearance before
the Interview Board.]

¥[7-A. Constitution of the Interview Board.—(1) If the appropriate
Government allows that the applicant may be asked to appear before the Interview
Board, the competent authority shall inform the applicant to appear before the
Interview Board, on the date, time and place fixed, to judge the competency of the
applicant for being appointed as a Notary. The Interview Board shall submit its
recommendations to the appropriate Government.

I5[(2) For the said purpose, one or more Interview Boards shall be constituted
by the appropriate Government from amongst its officers dealing with legal matters
and the Chairperson of every Interview Board shall be an officer not below the rank
of Joint Secretary or Law Officer of that Government:]

1%[Provided that the appropriate Government may dispense with the condition
of holding of interviews for which reasons are to be recorded in writing.]

13. Ins by GSR 42%E), dt. 18-4-2016 (w.e.f. 19-4-2016).
14. Ins. by GSR 114(E), dt. 24-2-200% (w.e.f. 1-3-2009).
[5. Subs. by GSR TOO(E), dt. 24-9-2009 (w.e.f. 24-9-2009).
16. Ins. by GSR 429(E), dt. 18-4-2016 (w.ef. 19-4-2016),
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7-B. Transitional provision.—(1) All the memorials received by the
Competent Authority till 28th February, 2009 and which are pending shall be
processed/examined in accordance with the provisions of the rules as amended by
the Notaries {Amendment) Rules, 2009.

(2) The fresh memorials shall only be submitted on or after 1st Jaly, 2009.]

8. Appointment of a notary.—(1) "[On receipt of the recommendations
of the interview board the appropriate Government shall consider the
recommendation and shall—]

(2) allow the application in respect of the whole of the area to which it
relates; or
(b allow the application in respect of any part of the area to which it relates;
or
{¢) reject the application;
and shall also make such orders as that Government thinks fit regarding the persons
by whom the whole or any part of the cost of the application including the cost of
hearing, if any, shall be borne.

(2) An applicant shall be informed of every order passed by the appropriate
Government under sub-rule (1).

(3) Any applicant whose application has been rejected or allowed in respect of
only a part of the area to which it relates or against whom an order as to cost has
been made under sub-rule (1) may, within sixty days of the date of the order apply
to the appropriate Government for reviewing the order and that Government may,
after making such further inquiry as it thinks fit, pass such order as it considers
necessary.

(4) Whether the application is allowed, the appropriate Government shall
appoint the applicant as a notary and direct his name to be entitled in the Register
of Notaries maintained by that Government under Section 4 of the Act and issue
to him a certificate on payment of prescribed fees authorising him to practise in
the area to which the application relates or in such part thereof as the appropriate
Government may specify in the certificate, as a notary for a period of [five]'8 years
from the date on which the certificate is issued to him.

19[(4-A) The appropriate Government may on and after the ninth day of May
2001, appoint notaries in a State or Union Territory, as the case may be, not
exceeding the number of notaries specified in the Schedule:

Provided that the number of notaries whose certificate of practice has been
renewed under sub-section (2) of Section 5 of the Act shall be included in the
total number of notaries appointed for the purpose of counting the total number of
notaries specified in the Schedule:

17, Subs. by GSR 114(E), dt. 24-2-2009 (w.e.f. 1-3-2009).
18. Subs. for “three” by GSR 262(E), dt. 28-3-2000 (w.e.f. 28-3-2000).
19. Ins. by GSR 330(E), dt. 3-5-2001 (w.e.f. 10-5-2001).
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Provided further that if in a State or Union Territory the number of notaries
appointed before the ninth day of May 2001 exceeds the number of notaries
specified in the Schedule, such notaries shall continue to be so appointed in that
State or Union Territory, as the case may be:]

X[ Provided also that in case, request for enhancement of quota is received from
Union Territory or the State concerned, the same shall be considered as per the
following criteria—

(@) if there is an increase in the population of the concemed State or the
Union Territory;

(b) 1if there is increase in the number of districts or tehsil or taluka of the
concerned State or Union Territory.]

(3) The Register of Notaries shall be in Form II-A and the certificate of practice
shall be in Form II-B.

8-A. Extension of area of practice—A notary public who is already in
posscssion of a certificate of practice in respect of a particular area, may for
sufficient reasons apply for extension of his area of practice. If the original
certificate of practice had been issued by a State Government and the new area
of practice applied for les within the territory of that State the application for
extension of the area of practice shall be made to that State Government. In all
cases where the original certificate of practice had been issued by the Central
Govemment, the application for extension of the area of practice shall be made
to the Central Government. Applications for the extension of the area of practice
where the new area lies either wholly outside the State or partly inside and partly
outside the State which granted the original certificate shall be made to the Central
Government for the issue of a fresh certificate. The State Government or the Central
Government as the case may be, shall after considering the reasons stated in the
application and other factors pass such orders thereon as it may deem fit. Any
extension of the area of practice shall not have the effect of extending the period
of validity of the original certificate beyond the period of [five]?* years specified
in Rule 8(4).

22[8-B. Renewal of Certificate of Practice.—The Certificate of Practice issued
under sub-rule (4) of Rule 8 may be renewed for a further period of five years on
payment of prescribed fee. An application for renewal of Certificate of Practice
shall be submitted online in Form XVT to the appropriate Government before (six
months) from the date of expiry of its period of validity:]

20). Ins. by GSR 429(E). dt. 18-4-2016 (w.e.f. 19-4-2016).
21. Subs. for “three” by GSR 262(E), dt. 28-3-2000 (w.e.f. 28-3-2000).
22. Subs. by G.5.R. 821(E), di. 5-11-2019 (w.e.f. 6-11-2019}. Prior to substitution it read as:
“8-B. Renewal of Certificate of Practice —The certificate of practice issued under sub-rule (4) or
Rule & may be renewed for a further period of five years on payment of prescribed fee. An application
for renewal of Certificate of Practice shall be submitted to the appropriate Government before six
meonths from the date of expiry of its period of validity:
Provided that the appropriate Government may, after considering the reasons stated in the
application, relax the condition of submission of application for renewal of certificate of practice before
the above specified period.”
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B[Provided that the appropriate Government may, after considering the
reasons stated in the application, relax the condition of submission of application
for renewal of Certificate of Practice before the said period of six months:

Provided further that where an application for renewal of Certificate of Practice
is received within one year after the date of expiry of its period of validity,
the appropriate Government may, after considering the reasons stated in the
application, renew the Certificate of Practice with effect from the date of expiry
of its period of validity.]

2419, Fees for issue and renewal of certificate of practice and extension of
area.—The fees for issue and renewal of certificate of practice and extension of
area shall be as under,—

Bl(a) issue of certificate of practice T 2000
(b) extension of area of practice 1500
(c) renewal of certificate of practice Z 1000
(d) 1issue of a duplicate certificate of practice T 750]

26110. Fees payable to a notary for doing any notarial act—?>"[(1) Every
notary may charge fees not exceeding the rates mentioned below, namely:—

(@) For noting an instrument

If the amount of the instrument does not — T 50

exceed Rupees 10,000

If it exceeds Rupees 10,000 but does not — T 100

exceed rupees 25,000

If it exceeds Rupees 25,000 but does not — T 150

exceed Rupees 50,000

If it exceeds Rupees 50,000 — T200
(b) For protesting an instrument

If the amount of the instrument does notif — F 50

it exceed Rupees 10,000

If it exceeds Rupees 10,000 but does not —  F 100

exceed Rupees 25,000

If it exceeds Rupees 25,000 but does not — T 150

exceed Rupees 1,00,000

If it exceeds Rupees 1,00,000 — 200

23. Ins. by G.S.R. 59°NE), dt. 22-7-2022 (w.e.f. 22-7-2022).
24, Swubs. by GSR 370(E), dt. 8-7-1597 (w.e.f. 8-7-1997).
25. Subs. by GSR. 150(E}, dt. 4-3-2014 {w.e f. 4-3-2014).
26, Subs. by GSR 370(E), dt. 8-7-1997 (w.e.f. 8-7-1997).
27. Subs. by GSR 13(E), dt. 4-3-2014 (w.e.f. 4-3-2014).
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(¢} Forrecording a declaration of paymentfor — ¥ 100
honour
(dy Duplicate protests — half the charge of
original
(¢} Forverifying, authenticating, certifying or T35

attesting the execution of any instrument

() Forpresenting any promissory note, hundi 750
or bill of exchange for acceptance or
payment or demanding better security

(g} For administering oath to, or iaking I35
affidavit from any person

() For preparing any instrument intended to T200
take effect in any country or place outside
India in such form, and language as may
conform to the law of the place where such
deed is intended to operate

(i) For attesting or authenticating any T 200
Instrument to take effect in any country
or place outside India in such form and
language as may conform to the law of
the place where such deed is intended to
operate.

(f)z° For translating and verifying the F 100
translation of any document from one
language to another

(k) For mnoting and drawing up ship’s 200
protest, boat protest or protest relating to
demurrage and other commercial matter

{{} TFor certifying copies of documents as true ¥ 10 per page
copies of the original i
T 150
(m) for any other notarial act — such sum as

the Appropriate
Government may
fix from time to
time.]

(2) The rates of fees to be charged by a notary shall be displayed by him in
conspicuous place inside as well as outside his chamber or office.
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{3) In addition to the above fees, a notary may charge the travelling allowance
by road or by rail at the rate of rupees “*{twenty] per kilometre.]

11, Transaction of business by a notary.—

(1)
@

(3)

)

(5)

(6)

(7)

(8)

9

A notary in transacting the business under the Act shall use the forms
set forth in the appendix to these Rules.

Besides recording declaration of payment for honour a notary shall
also register notings and protests made. Every notary shall maintain a
Notarial Register in the prescribed Form XV.

Where any demand of acceptance or payment or better security has been
made by a clerk, a notary shall, after examination of the entry in the
Register relating to such demand, affix his signature thereto, and cause
the clerk to affix his signature also to the entry.

Each Notary shall, before bringing the Notarial Register into use add a
certificate on the title page specifying the number of pages it contains.
Such certificate shall be signed and dated by the notary.

Every notary shall permit the District Judge or such officers as the
appropriate Government from time to time appoints in this behalf to
mspect his register at such times, not often than twice a year, as the
District Judge or officer may fix, District Judges or Officers appointed by
the State Government will have power to lodge a report to the appropriate
Government for taking action against a notary.

When the original instrument is in a language other than English any
noting or protest or entry in his register which has to be made in respect
of the instrument by a notary may be made either in that language or in
English.

In making presentment of bills or notes a notary shall observe the
provisions of Chapter V of the Negotiable Instruments Act, 1881 (26 of
1881).

The notary may:—

(1) draw, attest or certify documents under his official seal including
conveyance of properties;
{2) note and certify the general transactions relating to negotiable
instruments;
(3) prepare a will or other testamentary documents; and
(4) prepare and take affidavits for various purposes for his notarial
acts.
Every notary shall grant a receipt for the fees and charges realised by
him and maintain a register showing all the fees and charges realised.

29712. Seal of notary.—Every notary shall use a plain circular seal of a diameter
of 5 cm as indicated by a drawing given below, bearing his name, the name of the
areas within which he has been appointed to exercise his functions, the registration
number and the circumscription “NOTARY”, and the name of the Government
which appointed him.]

28, Subs. for “five” by GSR 150(E), dt. 4-3-2014 (w.e.f. 4-3-2014).
29. Subs. by GSR 370(E), dt. 8-7-1997 (w.ef. 8-7-1997).
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13. Inquiry into the allegations of professional or other misconduct of a
notary.—(1) An inquiry into the misconduct of a notary may be initiated either
suo motu by the appropriate Government or on a complaint received in Form XII1.

(2) Every such complaint shall contain the following particulars, namely:—

(a) the acts and omissions which, if proved, would render the person
complained against unfit to be a notary;

(b) the oral or documentary evidence relied upon in support of the
allegations made in the complaint.

(3) The appropriate Government shall return a complaint which is not in the
proper form or which does not contain the aforesaid particulars to the complainant
for representation after compliance with such objections and within such time as
the appropriate Government may specify:

Provided that if the subject-matter in a complaint is, in the opinion of the said
Government, substantially the same as, or covered by, any previous complaint and
if there is no additional ground, the said Government shall file the said complaint
without any further action and inform the complainant accordingly.

(4) Within sixty days ordinarily of the receipt of complaint, the appropriate
Government shall send a copy thereof to the notary at his address as entered in the
Register of Notaries.

(4-a) Where an inquiry is initiated suo motu by the appropriate Government,
the appropriate Government shall send to the notary a statement specifying the
charge or charges against him, together with particulars of the oral or documentary
evidence relied upon in support of such charge or charges.

(5) A notary against whom an inquiry has been initiated may, within fourteen
days of the service on him of a copy of the complaint under sub-rule (4) or of the
statement of charges under sub-rule (4-a), as the case may be, or within such time
as may be extended by the appropriate Government, forward to that Government
a written statement in his defence verified in the same manner as a pleading in a
civil court.

(6) If on a perusal of the written statement, if any, of the notary concerned
and other relevant documents and papers, the appropriate Government consider
that there is a prima facie case against such notary, the appropriate Government
shall cause an inquiry to be made in the matter by the competent authority. If the
appropriate GGovernment is of the opinion that there is no prima facie case against
the notary concerned the complaint or charge shall be filed and the complainant
and the notary concerned shall be informed accordingly.
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30[(7) Every notice issued to a notary under this rule shall be sent to him
by registered post. If any such notice is returned unserved with an endorsement
indicating that the addressee has refused to accept the notice or the notice is not
returned unserved within a period of thirty days from the date of its despatch, the
notice shall be deemed to have been duly served upon the notary.]

(8) If shall be duty of the appropriate Government to place before the
competent authority all facts brought to its knowledge which are relevant for the
purpose of an inquiry by the competent authority.

(9) A notary who is proceeded against shall have a right to defend himself
before the competent avthority either in person or through a legal practitioner or
any other notary.

(10) Except as otherwise provided in these rules, the competent authority shall
have the power to regulate his procedure relating to the inquiry in such manner as
he considers necessary and during the course of inquiry, may examine witnesses
and receive any other oral or documentary evidence.

(11) The competent authority shall submit his report to the Government
entrusting him with the inquiry.

(12) (a) The appropriate Government shall consider the report of the competent
authority and if in its opinion a further inquiry is necessary, may cause such further
inquiry to be made and a further report submitted by the competent authority.

(b) If after considering the report of the competent authority the appropriate
Government is of the opinion that action should be taken against the notary, the
appropriate Government may make an order:-—

(i) cancelling the certificate of practice and perpetually debarring the notary
from practice; or
(if) suspending him from practice for a specified period; or
(iii) letting him off with a warning, according to the nature and gravity of the
misconduct of the notary proved.

13-A. Notification of removal.—The removal of the name of any notary from
the Register of Notaries or his suspension from practice, as the case may be, shall
be notified in the Official Gazette and shall also be cominunicated in writing to
the notary concerned.

31114, Submission of returns.—Every notary shall, in the first week of January
every year, submit to the appropriate Government, an annual retarn online in Form
XIV of the notarial acts done by him during the preceding year.]

15. Each notary shall have an office within the area mentioned in the certificate

issued to him under Rule 8 and he shall exhibit it in a conspicuous place there at a
board showing his name and his designation as a notary.

30. Subs. by GSR 370(E), dt. 8-7-1997 {(w.e.f. 8-7-1997).
31. Subs. by G.S.R. 821(E), dt. 53-11-2019 (w.e.f. 6-11-2019). Prior to substitution it read as:
«“14, Submission of returns —FEvery notary shall, in the first week of January every yea, submit to
the appropriate Government, an annual return in Form XIV of the notartal acts done by him during
the preceding year.”
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16. If a notary has to deal with a case which does not in terms attract any of
the forms prescribed the notary should adopt the form nearest to his case with such

modifications thereto as he thinks the exceptional peculiarities of the case justify.

17. Anpual publication of the list of notaries.—The list of notaries be
published by the Central Government and every State Government under Section 6

of the Act, shall be in the following form:—

SL Name of Residential ~ Qualifications Arcain  Remarks
No. notary and which he is
Professional authorised
addresses to practise
*[THE SCHEDULE
[See Rule 8(4-A)]

Name of State/Union Territory Maximum Maximum number of
number of notaries to be appointed by
notaries to State Government or Union

be appointed Territory Administration
by the
Central
Government
1 2 3
1.  Andhra Pradesh 33[1700] 34[1306]
2. Assam 575 575
3. Bihar 35[1925] 925
4. Gujarat - *[8000] 7129007
3. Kerala #1750 #1250
6. Madhya Pradesh 11650 12500
7. Tamil Nadu 42{4700] 43[2500]

32. Ins. by GSR 330(E), dt. 9-5-2001 (w.e.f. 10-5-2001)

33. Subs. for “865” by GSR 438(E}, dt. 9-6-2022 {w.e.f. 10-6-2022).
34, Subs. for “803” by GSR 429(E), dt. 18-4-2016 (w.e.f, 19-4-2016}).
35. Subs, for “925” by GSR 429(E), dt. 18-4-2016 (w.e.f. 19-4-20186).
36. Subs. for “3000” by GSR 438(E), dt. 9-6-2022 (w.e.f. 10-6-2022).

37. Subs. for “1407” by GSR 815(E), d. 23-8-2018 {w.e.f. 28-8-2018).

38. Subs. for “1250” by GSR 438(E), dt. 9-6-2022 (w.e.f. 10-6-2022).

39, Subs. for “1000” by GSR 815(E), dt. 23-8-2018 (w.e.f. 28-8-2018).

40, Subs. for “1125” by GSR 438(E), dt. 9-6-2022 (w.e.f. 10-6-2022).

41. Subs. for “1688” by GSR 429(E}, dt. 18-4-2016 (w.e.f. 19-4-2016).

42, Subs. for “1700” by GSR 438(E), dt. 9-6-2022 {w.e.f. 10-6-2022).

43, Subs. for “1088” by GSR 429(E), dt. 18-4-2016 {(w.e.f. 19-4-2016).
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Name of State/Union Territory Maximum Maximum number of
number of notaries to be appointed by
notaries to State Government or Union
be appointed Territory Administration
by the
Central
Government
1 2 3
8.  Maharashtra 44[8000] 45{1313]
8. Kamataka “(3500) 71013}
10. Orissa 750 750
1t. Punjab 43[2000] 425
12.  Rajasthan 145000 20001
13.  Uttar Pradesh 51[5150] 52[5125}
14, West Bengal 53[600] 54[3625]
15. Jammu & Kashmir 350 55[1500]
16. Nagaland 200 200
17. Haryana 120001 475
18. Himachal Pradesh 1400] ®1450]
19.  Manipur 225 225
20. Tripura 100 100
21. Meghalaya 175 175
22.  Sikkim 100 100
23. Mizoram 200 200
24.  Arunachal Pradesh 325 325
25, Goa *1150] ®ras0]
44, Subs. for “42007 by GSR 438(E), dt. 9-6-2022 (w.e.f. 10-6-2022).
45, Subs. for “875” by GSR 296(E}, dt. 19-5-2006 (w.e.f. 19-5-2006).
46. Subs. for “2000” by GSR 438(E), dt. 9-6-2022 (w.e f. 10-6-2022).
47, Subs. for “675” by GSR 686(E), dt. 31-10-2007 (w.e.f. 31-10-2007).
48. Subs. for “1300” by GSR 438(E), dt. 9-6-2022 (w.e.f. 10-6-2022).
49, Subs. for “2000” by GSR 438(E), dt. 9-6-2022 (w.e.f. 10-6-2022).

Subs. for “1200” by GSR 429(E), dt. 18-4-2016 (w.e.f. 19-4-2016).
. Subs. for “2650” by GSR 746(E), dt. 18-10-2021 (w.e.f. 18-10-2021).

Subs. for *“2625” by GSR 746(B), dt. 18-10-2021 (w.e.f. 18-10-2021).

Subs. for “450™ by GSR 438(E), dt. 9-6-2022 (w.ef. 10-6-2022).

. Subs. for “2625” by GSR 429(E), dt. 18-4-2016 (w.e.f. 19-4-2016).
. Subs. for “525” by GSR 815(E}, dt. 23-8-2018 (w.e.f. 28-8-2018).
Subs. for “1500” by GSR 438(E), dt. 9-6-2022 (w.e.f. 10-6-2022).

. Subs. for “300” by GSR 438(E), dt. 9-6-2022 (w.e.f. 10-6-2022).

. Subs. for “300” by GSR 764(E), dt. 3-11-2008 (w.c.f. 3-11-2008).

. Subs. for “63” by GSR 438(E), dt. 9-6-2022 (wef. 10-6-2022).
Subs. for “350” by GSR 815(E), dt. 23-8-2018 (w.e.f. 28-8-2018).
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Nare of State/Union Territory Maximum Maximum number of
number of notaries to be appointed by
notaries to State Government or Union

be appointed Territory Administration
by the
Central
Government
1 2 3
26.  Uttaranchal 325 51425
27.  Chhattisgarh 52[900] 63 [1350]
28.  Jharkhand 450 450
64[28—A. Telangana 55[1000] 800]
29.  Delhi %11600] %"1325]
30.  Andaman and Nicobar Isiand 50 50
31. Lakshadwecp 25 25
32, Dadra and Nagar Haveli 25 25
33. Daman & Diu 50 50
34 *lpuducherry] #1250 100
35. Chandigarh 70[200} 251]
11[36. Ladakh 50 5(.]
"2[Form 1
[See Rule 4(2)]
Photograph
1. Name of the applicant.................c..ccll.
2. Father’s/Husband’s name.........ooovvvuiiiiniiciennn.,
3. Dateof Birth......coevieviiiiinineennane.
4. Whether SC/ST/OBC/General..................ccceiiiiiinin,
5. Address(residence).........covvvvveveniiiiviinnnns
PN
Telephone/Mobile........................ B2V, SR E-Mail.....................
Address (official).............oooii,
541 O Aadhaar No. ........ooeueee PAN NGOG cosisemsisensssos

. Subs. for “325” by GSR 815(E), dt. 23-8-2018 (w.ef. 28-8-2018),

. Subs. for “400” by GSR 438(E), dt. 9-6-2022 (w.c.f. 10-6-2022).

. Subs. for “600” by GSR 429(E}, dt. 18-4-2016 (w.ef. 19-4-2016).

. Ins. by GSR 815(E), dt. 23-8-2018 (w.e.f. 28-8-2018).

. Subs. for “800” by GSR 438(E), dt. 9-6-2022 (w.e.f. 10-6-2022).

. Subs, for “1000” by GSR 815(E), dt. 23-8-2018 (w.e.f. 28-8-2018).

. Subs. for “225” by GSR 460(E), dt. 253-6-2001 (w.c.f. 26-6-2001).

. Subs, for “Pondicherry” by GSR 815(E), dt. 23-8-2018 (w.e.f. 28-8-2018). ot 4
. Subs. for “150” by GSR 438(E), dt. 9-6-2022 (w.e.f. 10-6-2022). oL -

Subs. for “108” by GSR 815(E), dt. 23-8-2018 (w.e.f. 28-8-2018).

. Ins. by GSR 438(E), dt. 9-6-2022 (w.c.f. 10-6-2022).

Subs. by G.S.R. 821(E), dt. 5-11-2019 (w.e.f. 6-11-2019).
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Telephone/Mobile. ....................... L E-Mail.............o......
6. Educational Qualifications (Please uptoad self-attested scanred copies).
Enrolment number and date of the Bar Council (Please upload self-attested copy)
8. Practicing il.........ocvveeeeiveoeeeeereees i

Civil Side o

b2l

10. The application of (name of the applicant in block letters)
showeth.........ooooeiiiiiiiie

1. That the applicant is a person eligible for appoiniment as a notary under the
Notaries Act, 1952, and clause {a) of Rule 3 of the Notaries Rules, 1956:

2. That the applicant practices as an Advocate.............................._._ (herein
state the name of the local area and name of court where he intends to practice
as an Advocate)

3. That the number of notaries practicing in the local area is insufficient for the
tequirements thereof (Statement to be added stating grounds for requirement of
more Nofaries)..........ococvvneeeeinini. .

4. That no previous application of the memorialist has been rejected or withdrawn
by him, within the preceding six months;

The applicant, therefore, prays that the Government be pleased to appoint and admit him
as a notary under and by virtue of the Notaries Act, 1952 (53 of 1952), and clause (a)
of Rule 3 of the Notaries Rules, 1956, to Dractice in.......ovveennneeennneneia, (Mention
here the name of the local area where he/she intends to practice as Notary).

Prateder i, vnnenm s day of ... Qrrssssnnnmnn

Signature of the applicant

Noze: (1) No hard copies or advance copies of the application in Form I and Form I will be
accepted. The following documents shall be submitted at the time of the interview—
(7} Proof pertaining to date of birth, copy of Aadhaar and PAN Card (self-attested)
(i) Copy of Graduation Degree. (Self-attested).
{iif) Copy of Law Degree. (Self-attested).
(iv) Copy of Certificate of enrolment issned by the Bar Council concerned (self-attested).
(v} No Objection Certificate issved by the Bar Council concerned State need to be
subritted on selection as notary.
{(vi) Experience certificate from the concerned District J udge or Presiding Officer of the
court or Tribunal where the applicant practices as an Advocate.]

ForM IT
[See Ruje 4(2}]

4. Wheiber SC/ST/OBC/General .. .................... PHOTOGRAPH
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6. Educational qualifications
7. Date of joining Government Service . .. ... vt i i ey

B DAt O DO tIEBIMB I i svaas srvmcammnsn ssami Smsmas ST S S SRR SRR AT 8

Note.—Necessary proofs about eligibility under Rule 3(b) and {c} of the Notaries Rules, 1956
is to be attached. Rule 3(b) and (¢) ts as follows:—

“3. Qualifications for appointment as a notary.—No person shall be eligible for appeintment as
a notary unless on the date of the application for such appointment,—
T st RS
(5) he had been a member of the Indian Legal Service under the Central Government, or
{c} he had at least for ten years,—
(i) been a member of Judicial Service; or
(i) held an office under the Central Government or a State Government requiring
special knowledge of law after enrolment as an advocate; or
(ifi) held an office in the Department of Judge, Advocate General or in the legal
department of an armed force.]

ForM I1-A
Register of Notaries
[See Rule 8(5)]

SL Full name Residential Dateon  Qualification Areain  Remarks
No. and date of and which the of which
birth of Notary Professional name of Notary Notary
addresses Notary is may
of Notary entered in practise
the Register

BIForM II-B
[See Rule 8(3)]
GOVERNMENT OF.................
(Emblem)
CERTIFICATE OF PRACTICE

Certified that...........occevieeeenns son/daughter/wife............... OF o s snssaswsass
resident of ..., has been appointed as a notary under the Notaries Act, 1952 (53 of

1952) and is authorised to practise as such in and throughout.................. for a period of three]

73. Subs. by GSR 3TKE), dt. 8-7-1997 (w.e.f. 8-7-1997).
T4, Subs. for “five” by GSR 547(E), dt. 31-8-1998 {w.re f. 8-7-1997).



24 NOTARIES RULES, 1956 [FormM III

years............ Given under my hand and seal of the Government of. _........... .. This:ssiias day
of
75[Joint Secretary to the Government of India/Additional Secretary to the Government of India/
Secretary to the Government of ............ (Name of the State)]
Form III

Form of noting for dishorour
[See Section 8]
(To be made upon the instrument or upon a paper attached thereto, or partly upon each),

Reference to page in Notarial Register.................. Date presentment and dishonour by non-
acceptance/non-payment. Reasons, if any assigned for dishonour or, if the instrument has not been
expressly dishonoured, reason why holder treats it as dishonoured.

Date of Note
Notary’s charges

Signature of Notary.
FORM IH-A
Form of noting of dishonour
[See Section 8]
{To be entered in the Notarial Register)
(Copy of the bill and endorsements)

On the... day of... 20... the above bill was, at the request of............ (here give the name),
presented by me for acceptance to... ... (here give the name), the drawee personally (at his residence
or usual place of business)in............... (town or village) and T received the following answer:

The said bill is, therefore, noted for non-acceptance.

Signature of Notary.

Place and date......
(This note is to be signed in the margin by the notary’s clerk also if he presented the bill).

Form IV
Form of protest of bill of exchange for non-acceptance
[See Section 8]
On the...... day of...... 20.... I there give the name), notary appointed under the Notaries Act,
1952 of......... 1) S (here state the local area for which the notary has been appointed) in......

at the request of ... .. (here give the name) of...... didat...... in person, and having failed to do so them
by registered letter, cause due and customary presentment to be made to, and did demand acceptance of
the bill of exchange hereto annexed (or “a literal-transcript whereof and of everything written or printed
thereon is hereto annexed”) from......... (here give the name), the person upon whom the said bill is
drawn, to which demand to make answer (state terms of answer, if any) (or “to which demand he gives
no answer’”) wherefore I, the said notary, at the request aforesaid, by this writing do, in the presence
of......... {here give the name) and...... (here give the name) witnesses, protest the drawer of the said
bill of exchange and all other parties thereto and all other concerned for all exchange, re-exchange,
and all costs, damages, and interest present and to come for want of acceptance of the said bill.
Which I attest

Signature of Notary

75. Subs. for “Joint Secretary to the Government of India/Secretary to the Government of............. (Name
of the State)” by GSR 77(E), dt. 30-1-2019 (w.e.f, 30-1-2019).
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Signature of witnesses.

Lo Place and
(Should be of the locality). date.........

FOorRM IV-A
Form of acts of honour
(a) Act of Honour on Acceptance. (To be written at the foot of the protest).
Afterwards appeared before me, the said notary, on the........, dayof...... 20...... (here give the

name), and declared that he would accept the bill of exchange before protested under protest for the
honour and upon the account of...... (here give the name), the second endorser on the said bill.
Holding the second endorser and all other concerned always bound and obliged to indemnify
him, the said appearer for his said acceptance and in case of payment of by him, for his re-imbursement
in due form of law and according to custom.
Which I attest.
Signature of Notary
Place and date............
(&) Act of Honour on payment (To be written at the foot of the protest). Afterwards appeared
before me, the said notary, on the......... dayof......... 20...... (here give the name), and declared that
he would pay the bill of exchange before protested under protest for the honour and upon the account
of.........there give the name), the endorser on the said bill.
Holding the same endorser and all others concemed always bound and obliged for re-
imbursement in due form of law and according to custom.
Notarial charges
AmountRs..........
Which [ attest.
Signature of Notary
Place and date.............
Received this... day of... 20... from (here give the name) the sum of Rs...... the amount of the
said bill and notarial charge thereon.
Signature of Notary.
ForM V
Form of protest of bill of exchange for non-acceptance when
the drawee cannot be found
(See Secrdon 8)
(a) Where search was made by notary in person.
Onthe...... day of...... 20....... I, (here give the name} a notary appointed under the Notaries
Act, 1952, of...... in (here state the local area for which the notary has been appointed (in.., at the
requestof......... (here give the name) of...... did in person......... make due search at...... for.........
(here give the name), in order to present to, and demand from him acceptance of the bill of exchange
hereto annexed (or “a literal transcript whereof and of everything written or printed thereon is hereto
annexed”) which is drawn upon the said......... (here give the name), but was unable to find him,

wherefore I, the said notary, at the request aforesaid, by this writing, do in the presence of......... (here
give the name)} witnesses protest against the drawers of the said bill of exchange and all other parties
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thereta and all others concerned for all exchange, re-exchange, and all costs, damages and interest
present and to come for want of acceptance of the said bill.

Which I attest.
Signamre of witnesses.

Signature of Notary.

Signature of witnesses.

. —— Place and
(Should be of the locality). date.........

(b) Where registered letter was sent to drawee.

Onthedayof............ 20...... Lo, (here give the name), a notary appointed under
the Notaries Act, 1952 of...... M., (here state the local area for which the notary has been
appointed) in......... at the request of......... (here give the name), of.._...... did send by post a
registered letter addressed to......... (here give the name) at......... wherein I enclosed and demanded
from him acceptance of the bill of exchange hereto annexed (or “a literal transcript whereof and of
everything written or printed thereon is hereto annexed”) which is drawn upon the said......... (here
give the name), but the letter was returned undelivered, because the said...... (here give the name)
could not be found, wherefore I, the said notary, at the request aforesaid by this writing, do in the
presence of......... (here give the name) and......... (here give the name) witnesses, protest against
the drawer of the said bill of exchange and all other parties thereto and all others concerned for all
exchange, re-exchange, and alt costs, damages, and interest present and to come for want of acceptance
of the said bill.

Which I attest.
Signature of Notary.
Place and date..........
Signature of witnesses.
{Should be of the locality).

| SUTO
2 —
FOrRM VI
Form of protest of promissory note or bill of exchange for non-payment
[See Section 8]

Onthe......... dayof......... 20000 Toocsssen (here give the name), a notary appointed under the
Notaries Act, 1952 of......... Il sspvevsmennan (here state the local area for which the notary has been
appointed) in......... attherequestof......... (here give the name), of...... did at......... in person, and

having failed to do so, then by registered letter, cause due and customary presentment to be made to and
did demand payment of the promissory note {or bill of exchange, as the case may be) hereto annexed (or
“a literal transcript whereof, and of everything written or printed thereon is hereto annexed”™) from.......
{here give the name), the maker of the said promissory note {or drawee, or acceptor, of the said bill of
exchange, as the case may be), to which demand he made answer (state the terms of his answer if any)
{or “to which demand he gave no answer™) wherefore I, the said notary, at the request aforesaid, by
this writing do, in the presence of ... (here give the name} and...... (here give the name), witnesses,
protest against the maker of the said promissory note (or the drawer of the said bill of exchange as the
case may be) and all other parties thereto and all cthers concerned for all exchange, re-exchange and
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all costs, damages and interest present and to come for want of payment of the said promissory note
(or bill of exchange as the case may be).
‘Which I attest.
Signature of Notary
Place and date.........

Signature of witnesses.

Lsssvvvsin,

.

(Should be of the locality).

Form VII
Form of protest of promissory note or bill of exchange for non-payment
when the maker, drawee, or acceptor (as the case may be)

cannot be found
[See Section 8]

(a) Where search was made by notary in person.

On the...... day of...... 20iean L (here give the name), a notary appointed under the
Notaries Act, 1952, 0f...... it T— (here state the local area for which the notary has been appointed)
i...... ] the request of...... (here give the name) of...... did in person make due search at......
for...... (here give the name) the maker (or drawee, or acceptor, as the case may be) in order to present

to and demand from him payment of the promissory note or bill of exchange, as the case may be,
hereto annexed (or “a literal transcript whereof and of everything written or printed thereon is hereto
annexed”), but was unable to find his wherefore, I the said notary, at the request aforesaid, by this
writing, do, in the presence of...... (here give the name) and...... (here give the name), witnesses,
protest, against the maker of the said promissory note (or drawer of said bill of exchange as the case
may be) and all other parties thereto and all other concerned for all exchange, re-exchange, and all
costs, damages, and interest present and to come for want of payment of the said promissory note (or
bill of exchange as the case may be).

‘Which I attest.
Signature of Notary
Place and date.......
Signature of witnesses.
1......
2o
(Should be of the locality)
() Where registered letter was sent to the makers, drawee or acceptor.

On the...... day of...... 20......, L...... (here give the name), a notary appointed under the
Notaries Act, 1952, of...... n...... (here state the local area for which the notary has been appointed)
il...... at the request of...... (here give the name) of...... did send by post a registered letter addressed
to...... (here give the name} at. ..... the maker (or drawee, or acceptor, as the case may be) wherein

I enclosed and demanded from him payment of the promissory note or bill of exchange, as the case
may be hereto annexed (or “a literal transcript whereof and of everything written or printed thercon
is hereto annexed™) but the letter was returned undelivered because the said...... (here give the name)
could not be found, wherefore I, the said notary, at the request aforesaid, by this writing do, in the
presence of...... (here give the name) and...... ¢(here give the name), witnesses, protest against the
maker of the said promissory note {or the drawer of the said bifl of exchange, as the case may be) and
all other partics thereto and all others concerned for all exchange, re-exchange, and all costs, damages,
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and interest present and to come for want of payment of the said promissory note (or bill of exchange,
as the case may be).

Which I attest,
Signature of Notary
Place and date........

Signature of withesses.

(Should be of the locality).
ForM VIII
Form of protest of bill of exchange for the better security
[See Section §]

Onthe...... dayof...... 2000000 , I (here give the name), a notary appointed under the Notaries Act,
1952, of...... in...... (here state the local area for which the notary hag been appointed) in...... at the
request of (here give the name), did exhibit the bill of exchange hereto annexed (or “a literal transcript
whereof and of everything written or printed thereon is hereto annexed™) to (here give the name), the
person on whom the said bill is drawn, and whose acceptance appears thereon, and did demand better
security for the payment thereof when the same should become payable in consequence of the said. ...
(here give the name) having become insolvent (or “his credit having been publicly impeached” as the
case may be), to which demand he made answer (state the terms of the answer if any), (or “to which
demand he gave no answer”} wherefore I, the said notary, at the request aforesaid, by this writing, do
in the presence of...... (here give the name) and...... (here give the name), witnesses, protest against
the drawer of the said bill of exchange and the acceptor and all other parties, thereto and all others
concerned for all exchanges, re-exchange, and all costs, damages, and interest present and to come for
want of better security for the payment of the said bill when due and payable.

Which I attest.
Signature of Notary
Place and date. ......

Signature of witnesses.

{Should be of the locality).
ForM IX
Form of protest of bill of exchange for better security when the acceptor cannot be found
[See Section §]

{a) Where such protest was made by notary, in person on the day of......... 21— B (here
give the name), a notary appointed under the Notaries Act, 1952, of......... i1 TORS (here state the
local area for which the notary has been appointed) in...... atthe requestof............oove. (here give
the name) of............ did in person make due search at............ for,........... (here give the name),
in order to exhibit the bill of exchange hereto annexed {or “a literal transcript whereof and of everything
written or printed thereon is hereto annexed”) to the said......... {here give the name), the person on

whom the said bill is drawn, and whose acceptance appears thereon, and demand better security for
the payment thereof when the same should become payable in consequence of his having become
insolvent (or “his credit having been publicly impeached”, as the case may be), but was unable to find
him wherefore I, the notary, at the request aforesaid by this writing, do, in the presence of ............
(here give the name)} witnesses, protest against the drawer of the said bill of exchange and the acceptor
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and all other parties thereto and all others concerned for all exchange, re-exchange, and all costs,
damages, and interest present and to come for want of better security for the payment of the said bill
when due and payable.
Which I attest.
Signature of Notary
Signature of witnesses.

Place and date......

(Should be of the locality).

{&) Where registered letter was sent to the acceptor.

On the...... day of...... 20...... N I (here give the name), a notary appointed under the
Notaries Act, 1952, of ..., in...... (here state the local area for which the notary has been appointed)
1)) EE—— at the request of...... (here give the name) of...... did send by post a registered letter addressed
to...... (here give the name), at...... wherein I enclosed the bill of exchange hereto annexed {or “a
literal transcript whereof and of everything writter or printed thereon is hereto annexed™) and did by
such letter demand from the said...... (here give the name), the person on whom the said bill is drawn
and whose acceptance appears thereon, better security for the payment thereof when the same should
become payable in consequence of his having become insolvent (or “his credit having been publicly
impeached”, as the case may be), but the said letter was returned undelivered because the said......
(here give the name) could not be found, wherefore I, the said notary, at the request aforesaid by this
writing, do, in the presence of...... (here give the name) witnesses, protest against the drawer of the
said bill of exchange and the acceptor and all other parties thereto and all others concerned for all
exchange, re-exchange, and all costs, damages, and interest present and to come for want of hetter
security for the payment of the said bill when due and payabie.

Which I attest.

Signature of Notary
Signature of witnesses.
Place and date.......

Rl
{Shonid be of ihe [ocality).
Form X
Form of notice of protest to drawer to be given by a Notary
[See Section 8]

Take notice that a bill of exchange for...... (here state the amount) drawn by you under date
the...... on...... and payable at...... has been dishonoured by non-acceptance (or non-payment, as the
case may be} and protested and that you will be held liable thereon.

Signature of Notary

Place and date......
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ForM XI
Form of naotice of protest to endorser to be given by a Notary
[See Section 8]

Take notice that a bill of exchange for...... (here state the amount) drawn by...... under date
the...... on...... and payable at...... and bearing your endorsement has been dishonoured by non-
acceptance {or non-payment, as the case may be) and protested, and that you will be held liable thereon.

Signature of Notary
Place and date......
Form XII
Form of Notarial Act of Declaration having been made by a prayer for honour
[See Section 8]

On the...... date of...... 20, I...... (here give the name), a notary appointed under the Notartes
Act, 1952 of...... in...... (here state the local area for which the notary has been appointed) in......
do hereby certify that the bill of exchange hereto annexed (or “a literal transcript whereof and of
everything written or printed thereon is hereto annexed™) (now protested for non-payment} was this
day exhibited to...... (here give the name) of ... in the State of...... {orto...... (here give the name),
his agent in this behalf, as the case may be) who declared before me that he, the said. ..... (here give
the name) would pay amount of the said bill under protest for the honour of...... {here insert the name
of the party for whose honour the payment is to be made) and the drawer and all other proper persons
responsible to him, the said...... (here give the name), for the amount of the said bill and for all proper
costs, interests damages and expenses: I have therefore, in the presence of...... (here give the name),
and...... (hers give the name), wimesses, granted this notarial act of honour accordingly.

‘Which I attest.
Signature of Notary
Place and date......

Signature of witnesses.

{Should be of the locality).
Form XTIII
Form of complaint
Before the appropriate Government under the Notarles Act, 1952

Between
...... PETITIONER
..................... and
...... RESPONDENT.
Petitioner’s address:
Respondent’s address:
Particulars of complaint in
Paragraph consecutively numbered,
Particulars of Evidence oral and documentary.
If any, to substantiate the complaint.
Verification

| S the petitioner do hereby declare that what is stated above is true to the best of my

information and belief.
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Verified today the...... day of...... L0 TSR | SEEPE
Signature
ForMm X1V
Form of return to be submitted by a Notary
[See Rule 14]
1. Name and address of notary.............
2. Registration number......c.oo..
3. Particulars of notarial act dore during the year............

Type of work Number  Fees
of charged
cases

Noting an instrument
Protesting an instrument
Recording a declaration of payment for honour.

Duplicate protests.

gk W A

Verifying, anthenticating, certifying, or attesting the execution of
any instrament.

6.  Presenting any promissory note, hundi or bill of exchange for
acceptance or payment or demanding better security.

7.  Administering oath to, or taking affidavit from any person.

8.  Preparing any instrument intended to take effect in any country or
place outside India in such form and language as may conform to
the law of the place where such deed is intended to operate.

9. Attesting or authenticating any instrument intended to take effect
in any country or place outside India in such form and language as
may conform to the law of the place where such deed is intended
to operate.

10.  Tanslating, and verifying the translation of, any document frem one
language into another.

11.  Other notarial acts.

Place and date............. Signature of
Notary

ForM XV
[See Rule 11(2)]

SI. No. Date Nature of Name of Contents of
Notarial Act Executant document
or person
concerned with
full address

1 2 3 4 5




32 NOTARIES RULES, 1956 [ForM XVI
Notarial fee Prescribed fees Fee charged Sk No. of Signature
stamp affixed receipt book of person
concerned
6 7 8 9 10
7S[FORM X V1
[See Rule §-B}
To,

The Law Secretary,

Department of Legal Affairs,

Ministry of Law and Justice,

Shastri Bhawan, New Delhi,

Subject—Request for renewal of Certificate of Practice We.f. .ooooeeeioivvvinnn,

(Regn. No.......ooiiviieeveiiae )

Sir,

The applicant was appointed as Notary vide Registration No. ............ L —— to
practice as such, in and throughout...............oceviiieeeeninnn... You are requested to renew the
SATREIWIE.Lwsssssmmmmnaemsmss U0 i smmeenn s s at the earliest.

Name of the Applicant
Date:
Place:]

76. Ins. by G.SR. 821(E), dt. 5-11-2019 (w.e.f. 6-11-2019),



6 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

............................................... H e F#A * foro gt ad d sty % oo g e

HY ZEATAT | ST T 0l qRTeT aiid ... 1 e @ |

37 fafde gemgsr / srax fates aaesr / g3 af=a
e fafds dagar, TRd 99/ JUT g9f=d, qRd
LECOEVA: 1 - TCHRTL (T T ATH);"

[®1.5. 15011/20/2023-71e<T 5]
seraTy fsy, woen wf=e i fafaes aemgsr

feoqur « qor ffem W % T, 9w, @ 3, ITEw () ° sfeREEr "@enr #niAem 324, arfie
14 w7adY, 1956 F G THIO 0 0 o e sifqw "errem srfe@=aT gear ar.#1.M4.176(3r), aia
13 974, 2023 FTET 3T 13T =)

MINISTRY OF LAW AND JUSTICE
(Department of Legal Affairs)
NOTIFICATION
New Delhi, the 24th February, 2024

G.S.R. 132(E).—In exercise of the powers conferred by section 15 of the Notaries Act, 1952 (53 of 1952),
the Central Government hereby makes the following rules further to amend the Notaries Rules, 1956, namely:—

1. (1) These rules may be called the Notaries (Amendment) Rules, 2024.
(2) They shall come into force on the date of their publication in the Official Gazette.
2. Inthe Notaries Rules, 1956 (hereinafter referred to as the said rules), in rule 7A, in sub-rule (2),

(i) for the words “Deputy Legal Adviser or Law Officer”, the words “Deputy Legal Adviser or Deputy
Legislative Counsel or Deputy Government Advocate or Law Officer” shall be substituted,;

(i) in the proviso, for the words “Provided that” the following shall be substituted, namely : —

“Provided that the Interview Board under this sub-rule may consist of a single member or more than one
member;

Provided further that™;

3. In rule 8 of the said rules, in sub-rule (4A), under the third proviso, for the words “enhancement of quota”
the words “enhancement of maximum number of notaries under column (3) of the Schedule” shall be substituted.

4. In rule 8A of the said rules,
Q) in the marginal heading for the word “extension”, the word “change” shall be substituted.
(i) For the word “extension” wherever it occurs, the word “change” shall be substituted.
5. In rule 8B of the said rules, after the second proviso, the following proviso shall be inserted, namely:—
“Provided also that the application for renewal of certificate of practice may be made in physical form;

Provided also that the applications received in physical form before the commencement of the Notaries
(Amendment) Rules, 2024 may also be considered by the appropriate government for the purpose of renewal of
the Certificate of Practice of the existing notaries.”;

6. In rule 9 of the said rules, for the word “extension” wherever it occurs, the word “change” shall be
substituted.
7. In rule 11 of the said rules, in sub-rule (5), for the words “State Government”, the words “appropriate

government” shall be substituted.

8. In the Schedule to the said rules,—
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(i)

(i)

(iii)

(iv)

v)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)

(xviii)

(xix)

(xx)

(xxi)

(xxii)

(xxiii)

against serial number 1 relating to Andhra Pradesh, in column (2), for the figures “1700”, the figures
“3000” shall be substituted;

against serial number 2 relating to Assam, in column (2), for the figures “575”, the figures “1000” shall be
substituted;

against serial number 3 relating to Bihar, in column (2), for the figures “925”, the figures “2000” shall be
substituted;

against serial number 4 relating to Gujarat in column (2), for the figures “8000”, the figures “12000” shall
be substituted;

against serial number 5 relating to Kerala, in column (2), for the figures “1750”, the figures “3500” shall
be substituted;

against serial number 6 relating to Madhya Pradesh, in column (2), for the figures “1650”, the figures
“4000” shall be substituted;

against serial number 7 relating to Tamil Nadu, in column (2), for the figures “4700”, the figures “9000”
shall be substituted:;

against serial number 8 relating to Maharashtra, in column (2), for the figures “8000” the figures “20000”,
shall be substituted;

against serial number 9 relating to Karnataka, in column (2), for the figures “3500”, the figures “7000”
shall be substituted,;

against serial number 10 relating to Orissa, the word “Orissa” in column (1) shall be substituted with the
word “Odisha” and in column (2), for the figures “750”, the figures “2000” shall be substituted,;

against serial number 11 relating to Punjab, in column (2), for the figures “2000”, the figures “3500” shall
be substituted;

against serial number 12 relating to Rajasthan, in column (2), for the figures “4500”, the figures “7000”
shall be substituted;

against serial number 13 relating to Uttar Pradesh, in column (2), for the figures “5150”, the figures
“14000” shall be substituted;

against serial number 14 relating to West Bengal, in column (2), for the figures “600”, the figures “2000”
shall be substituted;

against serial number 15 relating to Jammu & Kashmir, in column (2), for the figures “350”, the figures
“500” shall be substituted;

against serial number 17 relating to Haryana, in column (2), for the figures “2000”, the figures “3500”
shall be substituted;

against serial number 18 relating to Himachal Pradesh, in column (2), for the figures “400”, the figures
“800” shall be substituted;

against serial number 25 relating to Goa, in column (2), for the figures “150”, the figures “350” shall be
substituted;

against serial number 26 relating to Uttaranchal, the word ‘Uttaranchal’ in column (1) shall be substituted
with the word ‘Uttarakhand’ and in column (2), for the figures “325”, the figures “400” shall be
substituted;

against serial number 27 relating to Chhattisgarh, in column (2), for the figures “900”, the figures “2000”
shall be substituted;

against serial number 28 relating to Jharkhand, in column (2), for the figures “450”, the figures “1000”
shall be substituted;

against serial number 28A relating to Telangana, in column (2), for the figures “1000”, the figures “2000”
shall be substituted;

against serial number 29 relating to Delhi in column (2), for the figures “1600”, the figures “2400” shall
be substituted;
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9.

IR o o

10.

11.

12.
13.

14.

For ‘Form-I’ and Form-Il of the said rules, the following Forms shall respectively be substituted,
namely:—

Name of the applicant ..............coeoiiiiiiiiiiiiiiiii,
Father’s/Husband’s name..............c.cooveiiiiiiinnninian,
Date of Birth..........coooiiiiiiii
Gender: Male/Female/Transgender ............ccocvvvviinininnnnn.
Whether SC/ST/OBC/General...........c.ccoeoiiiiiiiiiinn...

“Form I

[See rule 4(2] Photograph

Whether a Person with Benchmark Disability (PwBD) ........ (Yes/No)

(i) If Yes, percentage of disability ..............cooveviiiiininiinn.
(i) Category of PWBD ......ouiviviiiiiiiiiiiiiiie e

(upload a valid PwBD certificate)

Aadhar number (optional) ............ccoooiiiiiiii

PAN NUMDET ..o e,

Mobile number ....................... E-mail..........................

Educational Qualifications .................cccoiiviiiiiiiiiiiieninn,

(Please upload scanned copies)

Enrolment number and date of enrolment with the Bar Council (Please upload scanned copy)

Number of years of practice as an advocate .......................

Whether Income-tax assessee (Yes/NO) ......c.ovvvvevivinininnnnnn.

(If yes, please upload income-tax return of previous two financial years)

The applicant ............ (name of the applicant in block letters) do hereby showeth...

(i)

(i)

(iii)

(iv)

That the applicant is a person eligible for appointment as a notary under the Notaries Act, 1952, and
the rules made thereunder;

That the applicant practices as an Advocate at ......................... (mention the name of place of
present practice).

That the applicant is willing to practice as a Notary Publicat ........................... (state the name of
the local area/district/sub-division/taluka where he intends to practice as a Notary Public) in the
State/Union Territory of .............cooeviiiiiinn.n.

That no previous application of the applicant has been rejected or withdrawn by him, within the
preceding six months;

The applicant, therefore, prays that the Government be pleased to appoint and admit him/her as a

notary under and by virtue of the Notaries Act, 1952 (53 of 1952) read with the Notaries Rules, 1956 to
practice at ................ (Mention here the name of the local area where he/she intends to practice as
Notary).
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Signature of the applicant

Note. — (1) No hard copies or advance copies of the application in Form 1 will be accepted.

(2) The following documents are required to be uploaded while filling up the application form:-

(i)  Proof pertaining to date of birth,

(i)  Copy of the PAN Card.

(iii) Copy of Graduation Degree.

(iv) Copy of the Law Degree (LL.B. or equivalent).

(v) Copy of Certificate of enrolment issued by the Bar Council concerned.

(vi) No Obijection Certificate issued by the Bar Council of the concerned State needs to be submitted on
selection as notary.

(vii) Copy of a valid PwBD Certificate, if any (if applying under PwBD category).

FORM II
[See rule 4(2)]
1. Name of the applicant...............ooiiiiiiiiiiiiiiiii e Photograph
2. Father’s/Husband’s name..............c.cooeiiiiiniiiiiiinnn..
3. Dateof Birth........ooiiiii
4. Gender: (Male/Female/Transgender) ............cccoovveiiiiiiean....
5. Whether SC/ST/OBC/General.........ccooiviiiiiiiiiiiiinnnnin..
6. Whether a Person with Benchmark Disability (PwBD).......... (Yes/No)
(i) If Yes, percentage of disability .............cocoeiiiiiiiiiin.,
(if) Category of PWBD ......ciiiiiiiiiiiiiiecce e
7. Aadhar number (optional) ...
8. PAN L
9. Address (1esidence) .......oeeiiiiiiiiiiiii e
...................................................... PIN ...
Address (0ffiCe) ...vviiniiiii i
...................................................... PIN ...,
10. Mobile number ...............coeiiieenne E-mail ...
11. Educational QuUalifiCations ............coeiiriiniiitiitiit i e e e e ieaaeans

12. Whether had been a member of judicial service or officer under the Central or State Government or officer in
the department of Judge Advocate General in the legal department of the armed forces
...................................................... (Yes/No)

(i) Ifyes, Date Of JOINING ....ovivririininiiie e
(if) Date of REUIEMENt ... ....ouiuiuititiiiii e
(iif) Designation at the time of retirement ..............c.c.ooeiiiiiiiiniiiiiiiin,
(iv) Period of service in Years & Months .............. Years .....coenn. Month(s)
13. Whether had been a member of Indian Legal Service ............c.coveeeenennn. (Yes/No)
(c) Ifyes, date of joining the Indian Legal service ............cooovviiiiiiininiiiinnn

(d) Post held in the Indian Legal service at the time of retirement ..............................
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14. Area (District/Sub-Division) where the applicant intends to practice as Notary Public

Dated...... dayof......... 20...

Signature of applicant

Note.— Necessary proof about eligibility under rule 3(b) and (c) of the Notaries Rules, 1956, is to be
attached.”

10. For ‘Form-Il B’ of the said rules, the following Form shall be substituted, namely:-

“FORM IIB
[See Rule 8(5)]
Government of
[Emblem]
CERTIFICATE OF PRACTICE

Certified 1107 son/daughter/wife
O e resident of ... has been appointed
as a notary under the Notaries Act, 1952 (53 of 1952) and is authorised to practise as such in and throughout
.................................. for a period of five years.

Given under my hand and seal of the Government of ............... on this ....... dayof...... 20..........

Deputy Legal Adviser/

Additional Legal Adviser/

Joint Secretary & Legal Adviser to the Government of India/
Additional Secretary to the Government of India/

Secretary to the Government of............... (Name of the State);”

[F. No. 15011/20/2023-Notary Cell]
ASHUTOSH MISHRA, Jt. Secy. & L. Ad.

Note : The principal rules were published in the Gazette of India, Part Il, Section 3, Sub-section (i), vide number
S.R.0. 324, dated the 14™ February, 1956 and was last amended vide notification number G.S.R. 176(E), dated the
13" March, 2023.
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